Alfidavit 1o be F:.muﬂugd by the mnujginte ulungwuth Numination Paper

BeTore the Rett i aing Officer

For ﬂluli'l-un (fh.oeeiirenyeinn.. o{name of the Houss
me.‘E‘ﬂJ .....‘:‘TEMT.......”Cﬂ!tilllenl:f{."'u"urm‘ af i Ot et vy
TDEI)AUID P"I'l. '.|'.."|.‘di!/yﬁ|:: _-r.fu,'i'ﬂ' al... LP!TE HLI HUSHRATIM -

- r- XAR- Qaallf
LYY IR = years, resident of Y3ILLAPO HATHP'E ﬂfl:ﬂi‘m% Full posk; li‘*‘“‘ﬁ%r“"—” "J'“" 9 ""“ ““'"E

l:'\\.{l
tlection, do hereby solemnly affirm and state on oath as under:- s 1 gl Jl’ia
( “rike out whichever is ned spplicahle) A e :
- - ANTA DAL YNITE daclu ™ oxd
{1} 1 am a candidate set up r-._\l....“ DAL UNT: E D naune of the political pm?ﬁ' am Sontéshng dum
Independent candidate, !- ,,,‘ J}'LJL‘”
{11 Details of PAN and statns nﬂ'lmgnrlutumeul refurn ¢ EATI § 7 SINGR
— b ._"‘E'.'a._n.. 4 ﬁm,_
['SI. No. [Names Permanent 1 The financial year for ["I‘ma.l income
! Account Mumber | which the last shown In Income
=, {PAM) Income-tax return has | Fax Retumn [ in
M - i beenfiled | Rupees)
A'! : Seil ATTIPRLSI0M NTL WIL '
‘."l 1 Spouse- NTL NEIL NIL
g 3. Dependent | MTL NTL HIL
i Dependent 2 MIL HNIL HIL
5 Dependent 3. ... MTL WL MTL

{3} The following case(s) is/ are pending against me in which cognizance has been taken by the conrti-

P L7152

L | Offence Description |

M, _ A et e ‘I
{a) The details of cases where the court has taken

cognizance, Sections of the Act and description MR |

of the offence for which cognizance taken : i

{B) | Name of the court, Case No. and Date of order NI o -_!_

| taking cognizance | ,]

'E-T'_'-Deuﬂ& of Appeal (5] Applications) for revision H_H, R - T

| (if any) filed against the above order(s) - |

4. Cases in which | have been convicted by a eourt of law(other those referred 1o in Form 16}

'tn]n The details of cases, Sections of the
i Act and description of the offence for

IR :

N/ A




-

(=} | PGRishme Limposc.

13 That | give hei etn below U detsils of Aty

tw spouse and all dependents:

Iy
M- L

Lo ]

. Assets in joint name indicating

2. In case of de
Name of Ban
i

N /A

— — ———— e -

Companics and as per hooks in case of non- fisied companies should be piven

4. Dependent’, here
5. Detaiks:

dmuvable anel ivmovable vic ) of mysel.

the extent of ivint swnership will also have to be piven
iyInvestment, the details including Serial Number. Amount, Date of Deposit, the Scheme.
Institution and Branch ure 1o be given

Value of Bonds/Share/Tebentures us per the curnent marked value in Stock Exchanpe i respeen o Histed

meuns & person, substantially dependent on the income of the candidare.,
including amount is 1o be given separately in respect of each investment)

8 | Dhescription . Selr | Spouse Dependeni-1 i]&pmdt-nt-l i l‘.'lrpcnmm-lu!
Mt l -t - '
i) {_"mihinlmm:f G 165,000 MTL MTL MTL i Mt L i
T [Details of Depaosits in Bank ® ] i g o
| accounts  (FDRs, Term Deposits SRHARRA |SpHARD
and all other of Deposits FlD £1D
including accounts), NIL HIL NIL
Deposits with Financial 51,060 | 11,453 '
Institutions, MNon Banking PAHRe !
Financial Companies and '
| Cooperative societies and the i l
_ ___, Amount in each such deposil i - i
{iiiy | Details of investment in Bonds,
Debentures/shares and units in HTL HITL WXL NIL ML !
companies/Mutual Funds and ‘
others and the amount. |
(v} | Details of investment in NSS, SwT |
Postal Savings, Insurance Policies b e L '
and investment in any Financial J MIL I
| Instrument in Post office or Lic e MEs ! i
! Insurance Company and the 9.9 06l 2.,9%7 I |
| (¥4 | Personal loansfadvance given 1o { |
{ | any person or entity including MTL MIL RTL MTL | MTL |
| tirm, Company, Trust elc. and |
| other receivables from debrors | {
| | and the amount, ' . = — | S |
(vi) | Motor Vehickes/Airerafis/ MR MDA ! |
| Yachts/Ships (details of Make, |ScemPra MTL NTL MT L | MIL
| Registration Na. etc, Year of BRANp 13€S
| Marchase and amount ) Hioe,000 _,_._.__l__ = TR
- NTL 3,50,000 MTL NTL LoNTL |
TN REE T ol W By _! — 4
2



{ia, ; Ciross Total :ﬂua

} any other
£ hims/interest

a4.0r

{Mete: 1. Properties in joint ownership indicating the rxtent of joint ownership vill also have o be indicat-d

e

5.

ather assets such /5 '-.-at,:_:]f_r =

| !.ﬂ,'il,?iﬁ_

2. Each land or building or apariment should be mentioned separately in this forma, )

Deseription

Self

= Spouse Dependent-1 | Dependent-1 ,_mpendent‘.l- i
( |
e I
@ L qisoeo | . I,_ |
Locatian(s) HETHRR ML S T BT | L
_Survey number(s) | oD - |
Avrea (Total measurement in -] B
acres) 1'5&} hoONEL : (TN (Y18 | P
Whether inherited property
Date of purchase in case of self |
acquired property ML Lkl e R ML
Cost of Land (in case of KL
urchase)at the time of " |
:ur:‘tust:}u N gl L L A M
Any Investment on the land by .
way of development, ML R RV R Pl
construction ete,
Approximate Current market
) LS L ML N N
{ii}) |
Location(s) ML 'S (NI (AW ML
5 number(s =
Area (Tolal measifement in i
5. 1. ML (SIS L. (. M |
Whether inherited property !
(Yes ar NO) . BT (NI I M
Date of purchase in case of self oY
. M ki pdi B
acquired property L= L :
Cost of Land (in case of
purchase) at the time of ML (]I (N - b ML
purchase B
Any Investment on the land by
way of development, (ST L ML i N
constriction etc,
ja;iﬁrzuxlmute(:wlmarmt M e e I ML
(iii) | Commercial Buildings
(including apartments) T
| Y NI SN WL
— - af
L T L LT L,
= 1 frivses et I



% wiher mheried propers T S | -
| e or NO) iy LT INAT | LU J M LR i
{ Do of purchase in case of el T T | = |
| aetietired | propery 1 har LS . t mL | ik !
PRnE oy = e R R
i rehase) al the time Ll LS}
| prehase - ! NI i ' - : =
Ay [nvestment on the | | ] | |
[ paiperty by way of | | AN | ML ! (XTL (NI
devolopment, construction et |
A pproximate Current markes - ‘
'y_;ﬁu: B (1 Ml WL NI | N1
(iv) | Residential Buildings {including 2 — i ) |
apanments,) (DRBT. | ey = NI | il
-Location(s) HRTHRE
| = Survey number(s) I
[:q.m;.?m’ measurement in e NI ML N KL
Built up Area (Total Y
measurement insg. ft) N LA iy diade =
Whether inherited property o
(Yes or NO) NH_ s - il -1
Dmafpu:dm in case of self
o e i e (IS N
Coat ufprnperty (in case of
purchase) at the time of WL LS NI NI L
e = the and by
ny Investment on ! LT
way of development, | we (LT e v
construction ete,
M -
. w::ﬂ:mx:mam Current market M N L P ML
| (%) | Ohers (such as intérest in ;
o ) e NI bt M- -
| (%) | Total of Current Market & — iy
_Value of (i) to {v) above 515N | W = i R

(6} 1give herein below the details of linbilitics/ dues to public financial institutions and government ;-
give separate details of name of Bank , institution, entity or individual and amount for each ltem)

(MNote: Please

Peseription

Self

Spouse(s)

Dependent-1

| Dependent-2

Dependent-3 :

r Loan or dues io Bank/Financial

| Name of Bank or Fl
Amount outstanding
Mature of loan

NiL

U R -

Name(s) _
Amount Guts

R

it L

L

LRI

il

Nature of Iohn,



——— - - - = R e S e i S oy e T
her liahili
| L.:Ll.j'ul &r liabilily - . ML ' B i .
| | Grand total of liabilities 1. T [T omNie
(i) | Giover ument Dues;  vemtog il o
Dues 1o departments dealing [ve N | I i
with government |'5|'|-Lrb"b[3 L‘\_ p [ pal ™ ;
! i_{ﬂcm.nmndaiim = | . | i - . |
Dlues to departments dealing | | 5
with supply of water | NI NI NI | e (LS
Dues to departments dealing b e
with supply of electricity L T L N (N1 E
Dues to departments dealing ': - ; |
with supply of (L ' I Ly L
celephones/mobiles B =
Dues to departments dealing g
with govemment transport M e
(including aircrafls and = L UL Wiy wd
| belicopters)
Income Tax Dues L T e LT M (AL
Wealth Tax Dues . . [ . [T - (L —I
Service Tax_Dues - HIL (. ML | ML
Municipal /Property Tax Dues T o N il NI
Sales Tax Dues ) g i NI NIL i
| Any other dues Rat [ ML L Rt _
Grand total of all Govt. dues LRI NLL NI - Ll < r

(7) Details of profession or aceupation:
a Self... .Mp

(8) My educational qualification is as under: D WM& ( RTUAR UNTYERSITY )

(Give details of highest School / University education with full form of the certificate diploma/ degree course)
{Mame of the School /College/ University and the year in which the course was completed.)

(%) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (3) ABOVE:

1. | Name of the candidat Sh/SmLK. B
ame o candidate ui!li, 'BP-.UT) ALT
2. | Full postal address

VILLAPG ~ KOTHAR, THST -AOxAR-S021] |
Lumber and Mame of the constituency and 001, “DUMARGN ; TYTHRAR
EEY

B0 g the Political party which set up the MTD mAL H-I-rf T
mdideig (otherwise write * Independent’) -‘In y o]
ter of cases in which conviction order

5



[ _| () Tual mumber of Pending <eass whers the
D eeort (s have taken cognigane

; 5 "!_'lurd ot

MiA

- el T

YWieae T whivh base

I oo . _|locome Tax Retun filed |
L j(nCandidle RTIPRGSIHM el L MEb 3
__| {b} Sponse: i R St s e =
| {e) Dependens = i !
L6, _ Details of Assets and Liabilities in rupees -
l Deseription | Self Spouse | Dependent-1| Dependeni-| L Dependent 411 |
[ A Moveable | ! |
|| | Asset(Totaivatuey 95126 3R W) NI B b SO0
LR Immuvahle s | WL |
L | Asset e RO ey SRR L e L S
[7] | Purchase Price and |
Development Cost of
Imm:fnh]: Properiy L wal it o [ - U - X TT
(Total Valuc) 1
(i} | Approximale Curment
Market Price of i b i Mie— [ -
. Asset (Total Value) hL— i = ]
7 Liabilities i
() Government 5,1 NIL ' ! (Nl
dues (Tota) AL LY A
(i} Loans from Bank,
Financial Institutions and  pyin__ U e L - ™A
; athers (Total) — _i
B.| Highest educational qualification: TR MY {T&lﬂhﬂ. WHIVIRSITY ) |
(Give details of School / University education with full form of the cerlificate/ diploma/ degree
course) (Name of the Sehool /Collegal University and the year in which the course was completed.)

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declore tht 3

(i) there is no cage of conviction or pending case against me other than those mentioned in items 3 and 4 above.

ihi L my spouse, or my-deperdents do not have any asset or liability, other than those mentioned in jems Sand 6
abve.

1, Idemtifa fhe o
BiguedfLl

DEIMONENT




More: 1 Affidavit sanuld be filed Intest by 3
Z Affidavit suould be sworn before
Public,
2 All columns should be filled up and e column to be lefl bank. If there is no information to furnis i pespiil ol

any itm, either “Nil" or “Not a-plicable”, as the case may be, should be mentioned
A The affidavit should be cither typed o written legibly and neatly

A0 T an the last date of Fling rominations.
an unth Commissiuner or Mugistrate of the First Class or hefore Mrstiiry
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